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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE

DATED THIS THE 24TH DAY OF JuLy, 1987

Hon'ble Shri P, Srinivasan, Member (A)

Present: and

Hon'ble Shri Ch. Ramakrishna Rac, Member (2)

APPLICATION NC.1308/36

.Shri Puttarangasuwamy,

S/o Bheemi Mathigouwda,

aged 23 years,

D.No.334 E, M.G. Colony,

Railway Quarters,

Bangalore-23, seee Roplicant,

(Shri Khuddus, Advocate)
V.
1. The Union of India
by its Ministry of
Railways, New Delhi.
2. The Divisional Personal
Officer, Divisional Office

Personal Branch,
Bangalore.

3. Syed Mahaboobulla,
0ffice of the
Divisional Railways

Manager, Personal Branch,
Bangalore, aode Respondents.

(Shri M, Sreerangaiah, Advocate)

This application having come up for hearing to-day,

Hon' ble Member Shri P. Srinivasan, made the following:

OR DER

This is a transferred application received from the

High Court of Karnataka.

Zie In addition to the original Writ Petition filed

before the High Court the apblicant filed an amendment
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petition before this Tribunal on 10.3.87, in the
form of aninterlocutory application (IA). The
interlocutory anplication alonguwith the original
application has come up before us for hearing.

We allou the amendment sought for by the applicant.

e There are in all four prayers in the original
application and in the amendment referred to above.

They are?

1. that the applicant's name may be
included in the seniority list
of substitute Khalasis (Annexure-
C, at page 15 of the original
application) betueen serial

numoers 50 & 51.

2., direct the respondents to absorb
the applicant against an available
vacancy before the 3rd respondent.

A e
3, direct the respondent(to take the

applicant back in service.

4. quash order dated 20.1.33 (Annexure-
B to the amendment application) by
which the applicant uas stopped from
service We.e.f. 21.1.1983 and to
direct the respondent to reinstate
the applicant in service from that
date itself.

Shri S.A. Khuddus learned counsel for the applicant -
and Shri M. Sreerangaiah, learned counsel for res-

pondents 1 & 2 have been heard. =
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4, The applicant was enyaged as casual labour

from 20.12.80. He was stopped from work on 2.6.82

and was again apphointed as substitute Khalasi we.e.f.
3.6.82 by order dated 24.,8.82 (Annexure-=A to Original
Application). Thereafter his services were termipated
on 20.5.83, He was 4Jiven temporary status by order
dated 25.10.83 we.e.f. 20.4.81. Sri Khudus complains
that since ths apnlicant had worked from 20.12.80 as

a temporary substitute Khalasi his services should not
have been terminated on 21.1.83 without assigning any
reason. His contention is that the services of the
applicant were terminated only to accommodate respon-
dent 3. Notices issued to respondents 3 at the
address given by the applicant have not been served

and so the matter has been heard in his absence.

4 Sri M. Sreerangaiah, learned counsel for the
respondents, asserts that the applicant having been
appointed only és a substitute Khalasi, his services
could be dispensed uwith by the respondents at any time
and that the respondents were not obliged to give any
reasons for doing so. Therefore, the.order dated
20.1.83 stopping the applicant frﬁm service was a
perfectly valid one. He, further, clarified that the
applicant has again been engaged from 1.5.85 as substi;
tute Khalasi and is now in service. This, according
to Sri Sreerangaiah, substantially remedies the grie;

vance of the applicant. A
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S's After hearing counsel on both sides we agree
that the grievance of ths applicant has been sub-
stantially remedied by his being engaged from 1.5.85.
Je, therefore, do not see any reason to grant the
prayers agitated in this apalication. However, the
point still remains that the applicant had uarked in a
temporary or casual capacity from 20.12.80 te 20.1.83.
This period of service should be taken, into account
by the respondent for considering the case of the %1
applicant Forxieg;ii?isation and with that any c4met

remaining grieuance[he may have would also disappear.

6. We, therefore, direct respondents 1 & 2 to take

into account the service rendered by the apolicant

from 20.12.80 to 21§1.83 for purposes of regularising
\ e

his services and acdord’him seniority. The application

is disposed of subject to this direction. Parties to

_‘bear their ouwn costs.
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GOVERNMENT OF INDIA (BHARAT SARKAR)
MINISTRY OF IRANSPARENEARIWAHANMANIRAKAYK
-DEPARTMENTIOE RAILWAYS (RXILCYIBERCX
(RAILWAY BOARD)

No.E(G)87 -LL3-/5/(3L New Delhi, dated®+3.87 198

To,
The Registrar,

2 .
Danlrglore

entral Administrative Tribu L\ (3DA)

ench, Commerclal Comp

Indira ag pr,...d..':n,::.;w.l.-f)r-f.a.-.-.SSO. DA/, , l : (
Sub; . /PN0.9315/88 Appln No.1308/85(T)
puttarans asiiamy~/ s=The SécyJI/0.R1¥s and 2 ors.
................. JENER T oL W L i
Sir,
I am directed to refer to your summons/orders dated 24737 .

Q

on the subject mentioned above and to state that the General Manager S ..
Railway is the compgtent authority to deal with this matter. The summons/
orders in question hé\ie, therefore, been sent to that authority for further

necessary action. s R S o
\QJ WWR{W Yours faithfully,
/

DA: Nil. (K/\

for Secretary, Railway Board.
No. E(G) 8 7 -LL3-/5/(31) New Delhi, dated 6,3,37 198

Copy together with the summons/orders received from the Tribunal/
Court are forwarded in original to the General Manager ¢onthem - -

Railway for further necessary action.

The next date of hearing is .. ..e0.. ..... ...

DA/As above. W Establishment
< ’}%a'ilway Board



